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O.A. NO.3018 OF 2002 

New Delhi,. this the 1st day of October, 2003 
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HON'BLE SMT. LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J): 

This Contempt. Petition has been fiid by the 

petitioner aiiein9 non-compllance of the directions 

of the Tribunal's order dated 10.12.2002 in OA 

3018/2002. 	We have seen the reply aff id avit filed by 
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L.fi I 	1JUFIUtI5 uu 	.9. UU 	Ii 	iUfiUtrt hv 

stated, inter alia, that the petitioner has not 

uttered a word about the "previous" OA filed by him, 

No.3018/2002. 	However, we note that the 

petitioner has referred to the order of the Tribunal 

dated 10.12.2002 in OA 3018/2002 in the Contempt 

Petition. Another averment made by the respondents is 
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respondent's letter dated 02-04-2003 (a copy of which 

1 s 	annexed as Annexure R- 1), the respondent had 

clearly communcated to the applicant that her 



(2) 

application for compassionate appointment was 

considered by the competent authority fl the light of 

and was rej     DOP&T -jnstructioru 	
ected  

on 	
t h e basis instrUCtiOfl contained in OG (works), 

CPWD, N.Delhi, OM dated 17-12-2002". They have also 

stated that the petitioflC( has also not challenged 

their order dated 2.4.2003, as there is no mention of 

the same I n the CF. 

2. 	
it is noted that the Contempt Petition has 

been filed by the petitioner on 6.53.2003 with a prayer 

iit 	
prceein9 against the 

to nate co 	 d  

respondent and to direct him to comply with the 

aforesaid directions of the Tribunal's order dated 

10.12.2002. 	
As these directions have already been 

complied with by the respondents, we see no good 

ground to continue with the Contempt PetitiOfl noting 
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3, 	ifl the above circumstances, the Cont, 

C 	 Petition No.175/2003 iS dismissed. Notice issued to 

the 	alleged conternnor is 	
discharged. 	File 4o be 

consigned to the record roo 


